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Officers of Profit ' 

I woUld lllte to assure the hon. 
House that we are aware of the 
shortcomings in the various distribu-
tiOn systems and it would be our 
endeavour to rectify the difficulties 
in future. 

J2.48 hn. 

QUESTION OF PRIVlLEGE-Contd. 

MR. SPEAKER: Before I take up 
the tlext item, I think I should ex-
plain somethini. When I gave my 
ruling an Mr. Madhu Limaye and 
Shri VajPl/-yee's privilege motion, 
some observations were made by 
Shri Shyamnandan Mishra about the 
references to the CommiUee on Pub-
lic Undertaltitlgs. I think he was 
correct in this. ~t I meant when 
I said that he had not made any re-
ference, direct or indirect, to the 
Committee on Public Undertakings, 
WQS I meant 'no derogatory refe-
rence'. Actually I have had it cor-
cected already but, somehow, it 
misseQ my observations. That is 
why he iuvited my attention. 

SHRI ATAL BIHAR! V AJP A YEE 
(G\\"alior): Even if there is 'derogatory 
reference', earlier I mentioned thet 
the official who gave evidence before 
the Parliamentary Committee is free 
to give another type of evidence else-
where. That was tIle contention of 
Shri Mishra. 
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MR. SPEAKER: When I sald 'no 
reference', I meant 'no derogatory 
reference'. I quite appreCiate the 
view expressell. They may make a 
reference and they can have com-
ments on that. But, what I mean is 
'derogatory reference'. That I made 
clear. If you like. I can add the 
words when I said 'reference', I 
meant oniy 'derogatory reference' to 
make it more clear. 

12.50 hrs. 

JOINT COMMITTEE ON OFFICES 
OF PROFIT 

TENTH REPORT 

SHRI PATTABHI RAMA RAO 
(RAJAMUNDRY): I beg to preseo.lt 
the Tenth Report of the Joint Com-
mittee on Offices of Profit. 

12.50~ hra. 

BUSI!\'ESS OF THE HOUSE 

MR. SPEAKER: Now, my diJll-
culty is this. I evolved a' procedure 
and I thought that when the Minister 
announces the next week's business 
there should be nothing under Rule 
377 and the Members could relate it 
to his observatiotls at the time when 
the statement by the Minister comes 
up. 

When the Calling Attention was 
introduced, the rule was clear. They 
CBn only ask questions. Now 
speeches have started. The Rules 
Committee decided to allow five 
minutes to each Member, but the 
Members go on fOr more than five 
minutes. Now, I have a long list of 
sixtee'.1 before me. If I had not made 
a relaxation, it is much more con-
venient for me to allow under Rule 


